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- 0.A. No. 514/1986

M. K. Muthukova Applicant

Vse

.1+ The Adminiétrator,

Lakshadweep, ' y
P.O. Kavaratti, Lakshadweep

2. Settlement Officer, . £ Respondents
Collectorate, Kavaratti, ‘
Lakshadweep 4 X

3. Union of India) represented by b,;N*f";

Ministry of Personnel, X
represented by its Secretary,
New Delhi. X

M/s. Chandrasekharan & , Counsel for the
Chandrasekhara Menon applicant

P. ¥. Madhavan Nambiar, SCGSC | Counsel for the
respondents

CCRAlM s

Hon'ble Shri Birbal Nath
Administrative Member

& .
Hon'ble Shri G. Sreedharan Nair
Judicial Member

(Order pronounced by Hon'ble Shri G. Sreedharan halr,
Judicial Member on 19.6.1987)

ORDER

The applicént, an Assistant Settlement Officer
in the Administration of Lakshadweep was transferred
from Chetlat to Kavaratti and Shri Balakrishna Marar,
who was working at Kavaratti was transferred to Chetlat.
It was a case of nmutual transfep/ordendpn 2f4.1986.
However, by the order dated 16.5.1986 (Exbt. P-9), the
said mutual transfer was deferred until further orders.
The ap?licant represented that the order transferring
him  to Kavaratti may be implemented on the ground that

from 1981 onwards, he had been working in minor islandse.

- His representation was not ac¢cepted. Exbt. P~11l is

‘the Office Memorandum relating to the same. The
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applicant prays for cancellation of Exbts. P=-9 and
P-11 and for a direction to post him-tnugne of the
major islandss.
2e -~ In the replf filed by the respondents, it
is admitted that pursuant to the order of transfer
dated 2f4,1986, the applicant reported for duty at
Kavaratti on 5.5.1986. But iﬁ.is contehded that Shri
Balakrishna Marar who was the incumbent of the post
at Kavaratti had given a representation for allowing
Eim to continue there on medical grounds. The order
deferring the transfer is stated to have been passed
to énable Shri Marar to continue at Kaﬁaratti as
there is nb-physician in any other islandy in Lakshadweeps
It is contended that transfers and postings are made
according to adminiétfative convenience and hence
the applicant cannot claim a posting in any particular
island,.
3 7 It is evident from the recérds that though
originally the applicant was transferred from Chetlat
to Kavaratti by the order déted 2.4.1986, and though
the applicant reported for duty at Kavaratti'pursuant
to the said order, he was not acéommodated there, but
by the order‘datea 16.5.1986, thé transfer itself was
deferred until further orders. Admittedly, hitherto,
the order of t;ansfer'has not been implemented. The

request of the applicant is only theat he may be given

~a posting in one of the major islands, for from the-

year 1981, he was working in minor islands, and on

that account has been deprixved of meny a facility

for himself and for his family. The request of the
aprlicant cannot be said to be unreasonable, especially

when an order transferring him to Kavaratti, a major
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island was passed but which‘has only been deferred.
The deferment itself is stated to héve‘been made for
.accommodating Shri Baiakrishna Marar who is holding

' the post at Kavaratti. The applicant had given Exbt.
Pnlo fepresentation wherein he has given expression

‘ to his problems and has prayed for a posting to one
of the major islands. But by the order Exbt. P-11,
it was turned down. One of the reasons is that the
annual trénsfers have already been made. It is

the

I

significant to note that it wés as a part o
i‘annual transfers that the original transfer of the
applicant to Kavaratti was allowed. At any rate, when
only a deferment me'that order has been made, at least
¢ NOW, éince more than é yvear has expired, the respondents
are bound to implement that order and to post the
épplicant at Kavaratti. In case there is any extreme
practial difficulty in doing so,-the respondents will
give posting to the applicant in one of the other
major islands.

4a This application is allowed as above.
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(G. Sreedharan Nair)  (Birbal Nath)

Judlelal Member Administrative Member
IR 19.6.1987
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